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ADVERTISEMENT

INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY OF INDIA
HYDERABAD 500032

INVITATION FOR EXPRESSION OF INTEREST

Insurance Regulatory and Development Authority of India (hereinafter referred to as
‘IRDAI") invites sealed Expression of Interest (EOI) from consulting company/
Firms/Agencies/Organisations/Institutions (hereinafter referred as “consultant/s”) for the
Implementation of Risk Based Capital (hereinafter referred as “RBC”) Regime for Indian
Insurance Industry.

The EOI Document containing the brief objective & scope of work and evaluation criteria
including the details of qualification criteria, submission requirement, etc. can be
downloaded from the website www.irdai.gov.in.

Clarification, if any, may be obtained from Executive Director (General) —, Sy No. 115/1,
Financial District, Nanakramguda, Gachibowli, Hyderabad-500032 during working
hours. Last date for submission of EOI is on or before 30" January 2018. Sealed
envelope marked to the below mentioned address, containing EOI and non-refundable
fee of Rs. 50,000/- (Rupees Fifty Thousand only) by way of DD/Pay Order in favour of
‘Insurance Regulatory and Development Authority of India”, payable at Hyderabad,
mentioning “EOI for Implementation of RBC” on the top of the cover:

“Mr. M. Pulla Rao,

Executive Director (General)

Insurance Regulatory and Development Authority of India,

Sy No. 115/1, Financial District, Nanakramguda, Gachibowli,

Hyderabad-500032

Telephone No. 040 - 20204000
(M. Pulla Rao)
Executive Director (General)
IRDAI, Hyderabad

Date: 09.01.2018

Note: IRDAI reserves the right to cancel this request for EOI and/or invite afresh with or without
amendments, without liability not exceeding the non-refundable fee of Rs. 50,000/- or any
obligation for such request for EOl and without assigning any reason. Information provided at
this stage is indicative and IRDAI reserves the right to amend/add further details in the EOI.


http://www.irdai.gov.in/
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3. The Consultant/s shall aim to develop, fine-tune and recommend the RBC
framework covering Life Insurance, General Insurance, Health Insurance, and
Reinsurance businesses for India as appropriate. The Consultant/s shall adopt an
inclusive or consultative approach in developing and framing the draft regulations.

4. The selected consultant/s will assist the IRDAI on implementation of RBC approach
in Indian Insurance Industry in line with the recommendation of the IRDAI
Committees on (a) Risk Based Capital (RBC) Approach and Market Consistent
Valuation of Liabilities (MCVL); and (b) Road Map for Risk Based Solvency

Approach in Insurance Sector.

5. The report of the IRDAI Committee on RBC Approach and Market Consistent
Valuation of Liabilities (MCVL) of Indian Insurance Business (First part dated 19th
November 2016 and Second/Final part dated 17th July 2017) and Report of the
Committee on Road Map for Risk Based Solvency Approach in Insurance Sector
(dated 22 April 2014) shall be referred for further details on the key objective and
scope of work. The above two documents shall be the reference points for the

project.

6. Time Frame for complete implementation of RBC is 3 years from the date of starting

of the project. However, IRDAI reserves the right to extend the dates.



Expression of Interest (EOI) Document for Engagement of Consultant/s for

Implementation of Risk Based Capital regime for Indian Insurance Industry

1. Background:
IRDAI is a Statutory body established under Section 3(1) of Insurance Regulatory
and Development Authority Act, 1999 (herein after referred as “IRDA Act”) to protect
the interests of policyholders of insurance policies and to regulate, promote and
ensure orderly growth of the Insurance Industry and for matter connected therewith
or incidental thereto. Please visit the website www.irdai.gov.in for information about
the IRDAI. IRDAI is having its head office at Hyderabad and regional offices at
Mumbai and New Delhi.

IRDAI has the responsibility of regulating maintenance of margin of solvency as per
Section 14(2)(l) of IRDA Act, read with Section 64V and 64VA of Insurance Act,
1938. The insurance companies are mandated to submit the solvency returns as per
Section 13 and Section 15 of Insurance Act, 1938

IRDAI constituted two Committees on (a) Roadmap for Risk Based Capital Approach
in Insurance Sector and (b) Risk Based Capital Approach and Market Consistent
Valuation of Liabilities. These committees submitted reports on 22nd April 2014,
19th November 2016 and 17th July 2017. These reports are available on the website
of IRDAI (www.irdai.gov.in).

2. Objective:
In pursuance of the recommendation of the Committee on RBC Approach and
MCVL, the services of an eminent consultant/s need to be hired by inviting
Expression of Interest (EOI) from reputed & qualified “Bidders” for short-listing as a
pre-requisite for RFP (Request for Proposal) for providing services for framing draft
regulations for Risk Based Capital and assist IRDAI to implement Risk Based
Capital regime for Indian Insurance Industry in accordance with the

recommendations of the Committees on RBC and MCVL and Road Map for Risk


http://www.irdai.gov.in/

Based Solvency Approach in Insurance Sector.

. Purpose of EOI:

The purpose of this EOI is to evaluate interested “bidders” based on the criteria set
out below to enable them to prepare and submit their responses for the services to
be rendered to IRDAI in conformity with the Terms of Reference as a pre-requisite
for RFP.

. Terms of Reference of the project:
4.1 The broad terms of reference are provided below which might be further
elaborated as part of RFP and on the basis of feedback received during EOI

process.

(i) The Consultant/s shall be required to study the reports of the Committees on
RBC Approach and MCVL and Road Map for Risk Based Solvency Approach in
Insurance Sector, the Insurance Act, 1938 and other relevant laws and
subordinate legislations. The Consultant/s is required to suggest the
methodology/systems/process and procedure to implement Risk Based Capital
Regime to assess the solvency of an Indian Insurance Company based on

recommendation of the above mentioned committees.

(i) The Consultant/s shall be required to conduct an extensive study to submit a
report on preparedness of the industry, submit gap analysis report along with
calculations, assumptions etc. in order to compare the calculations in the current

regime and required under RBC regime.

(i) The Consultant/s shall be required to consider the characteristics of Indian
Insurance market which should at the minimum include the business and risk
profiles of the insurers, legal structures and environment, products & distribution
framework, economic and capital market environment applicable to Indian

Insurance market.

(iv) The Consultant/s shall be required to study the Key Risks in the context of Indian



Insurance Business that are to be included in the framework and different
approaches that are suitable for different type of risks.

(v) The Consultant/s shall be required to submit separate applications for (a) Life
Insurance and for (b) General Insurance including Health Insurance and
Reinsurance business. However, the Consultant/s may pay the fees once even if

they submit two applications.

(vi)The proposed framework shall consider the guiding principles and key
parameters as specified in the prevalent Insurance Core Principles (ICPs) issued
by International Association of Insurance Supervisors (IAIS) and take in to
account the recent developments in global capital standards (including Global
Insurance Capital Standard “ICS”) requirements as being developed by IAIS and

Indian Accounting Standards.

(vii) The Consultant/s shall be required to develop a framework to conduct
Quantitative Impact studies (QIS) and conduct at least 3 such studies during the

period of engagement and as per the agreed timelines as will be specified in RFP.

(viii) The Consultant/s shall be required to carry out QIS (Quantitative Impact Studies)
for making recommendations and/amending the suggested RBC draft regulations
till the target calibrations are reached. This includes designing the format for data
collection, organizing briefing session(s) to the participating insurers of the QIS,
explaining to them the data and information required and answering enquiries
from the participating insurers for assisting them to complete the data formats for

this purpose.
(ix) The Consultant/s shall be required to assess and report the impact that is likely to
have on the Indian Insurance Industry following Risk Based Capital regime, based

on the suggested model.

(x) The Consultant/s shall be required to develop and recommend the detailed draft



regulations for RBC in India including calibration of risk parameters to determine
risk charges.
(xi) The recommendation should cover the following aspects:

a. Quantitative aspects of valuation of assets and liabilities, technical provisions,
capital requirements, Risk calibrations, and other requirements to identify and
assess all relevant and material risks faced by a licensed insurer (including
how different risks are weighted and how such risks interact with each other)
in order to arrive at a model that determines the amount of capital required
such that they can withstand significant unforeseen losses, treatment of
embedded options and guarantees, asset side adjustments, if any,
aggregation and diversification of risks.

b. Qualitative aspect of corporate governance, Enterprise Risk Management
(ERM) and own risk and solvency assessment ("ORSA") and

c. Disclosure aspect on the quantitative and qualitative information to be

disclosed to IRDAI as well as to the public at large.

(xii) The Consultant/s shall be required to coordinate with the industry players before
finalizing any recommendations to ensure that the new requirements and changes
do not disturb the stability of the insurers and Industry at large while aligning with
the proposed Regulations.

(xiii)The Consultant/s shall be required to recommend on the transitional
arrangements to IRDAI from the current capital regime to the RBC regime

including timeframe for next revision of parameters.

(xiv) The Consultant/s shall be required to develop or suggest amendments to the
extant regulations that are required to transit from the current regime to the RBC

regime.

(xv) The Consultant/s shall be required to provide recommendations for capital

supervisory approach including how an appropriate control level of solvency



(CLS) should be determined, and level of Regulatory intervention measures in
case an insurer or reinsurer does not maintain required CLS as per Section 64VA

of Insurance Act, 1938.

(xvi) The Consultant/s shall be required to prepare and provide standardized templates

for on-going periodical regulatory monitoring and reporting.

(xvii) The Consultant/s shall be required to provide a Full Consultation Document
covering risk capital requirements, available capital criteria, supervisory capital
requirement levels to maintain the control level of solvency margin along with
various alternate methods that are considered while making a particular
recommendation and basis for such conclusions. This document should cover all
the decisions or conclusions that are made during the process of transiting from

current regime to RBC regime.

(xviii) The Consultant/s shall be required to deliver the full calibration models to be used
in the process along with full documentation and Audit Trails as per the
acceptable model documentation standards which enables IRDAI to understand,

use and modify these models on an ongoing basis.

(xix) As and when required by IRDAI the Consultant/s shall be required to Conduct
seminars to educate industry players and regulatory staff on various matters

related to RBC framework and its implementation.

4.2 Expected Outcome:
() Report of consultative study conducted in conjunction with the insurers’ gap

assessment and risk identification.

(i) Report of Quantitative Impact Study 1 on a set of selected insurers
a. Approach to determine risk capital and identify the risks to be included in
RBC



b. Review of risks to be included in RBC and finalisation of the proposed risk

grid

(i) Report of Quantitative Impact Study 2 to determine the parameters for

identification of Risk

(iv) Finalisation of templates for submission - periodical Disclosures - draft proforma

submissions

(v) Focused training for the Regulatory staff and other stakeholders, Organise

seminars and trainings to educate all insurers and stakeholders

(vi)Report of Quantitative Impact Study 3 to assess any finer changes or further

refinement based on proforma submissions,

(vii) Final Impact assessment at an industry level focussing on essential contents

and framing applicable regulations,

(viii)Final report including archives and other related documentation - Regulatory
intervention, if any - Corporate governance and risk management - Gap

assessment report with respect to IAIS specifics

(ix) Review with the regulatory staff and companies, give feedback on individual

submissions.

4.3 Duration of Engagement: The Consultant/s shall be required to commit till the
project is declared completed by IRDAI subject to minimum time frame of three years
from the starting date of the project.

4.4 Supervision: The Consultant/s shall carry out the project work under the
supervision of the Steering Committee for Implementation of Risk Based Capital

Regime set by IRDAI (hereinafter referred as “Steering Committee”) for this purpose.



5. Pre-qualification criteria:
The bidders are required to meet all the Pre-qualification criteria as mentioned

below:

5.1Mandatory Requirements

Consultancy proposals must meet all of the essential requirements set out below:

5.1.1 The Consultant/s or its parent, associate and / or subsidiary companies must
have provided and completed at least one actuarial service or consultancy

service.

5.1.2 The Consultant/s must nominate a project team for the performance of the
Consultancy (“Project Team”). The proposed Project Team must comprise at

least four individuals, one of them being nominated as the team leader.

5.1.3 The Consultant or its parent, associate and / or subsidiary companies must not
have blacklisted by any regulator or professional body or by any Govt agency
whether in India or outside India;

5.1.4 The proposed team leader must:
5.1.4.1 Dbe afull-time staff of the Consultant/s firm/company;
5.1.4.2 be a qualified actuary who possess at least one of the following
professional qualifications or their equivalents:

5.1.4.2.1 Fellow of the Institute of Actuaries of India (FIAI),
5.1.4.2.2 Fellow of the Society of Actuaries (FSA),
5.1.4.2.3 Fellow of the Institute and Faculty of Actuaries (FIA /FFA),
5.1.4.2.4 Fellow of the Institute of Actuaries of Australia (FIAA),
5.1.4.2.5 Fellow of the Canadian Institute of Actuaries (FCIA), or



5.1.4.2.6 Fellow of the Casualty Actuarial Society (FCAS); And
5.1.4.3 have at least 10 years of experience during which he/ she must have
occupied a position at senior management and/or senior consultant level
or above in terms of the roles played in consultant in the fields of actuarial
science, insurance and/or finance. The cut-off date for counting years of
experience required shall be the last date of submission of EOI.
5.1.4.4 should not be a subject matter of any disciplinary action or inquiry of the

above institute in last three years

Any proposal by the Consultant which fail to meet with any of the essential

requirements set out above shall be disqualified.

5.2Preferred requirements

5.2.1

5.2.2

5.2.3

5.24

It is highly preferred that the consultant or its parent, associate and/or subsidiary
companies have provided and completed at least one actuarial service or

consultancy service on implementation of RBC regime.

It is preferable that the team leader have experience in formulating regulations on
valuation and other quantitative aspects for RBC regime. Higher marks will be
awarded to such experience, particularly for the services completed within 36
months before last date of submission of EOI. Documentary proof to this effect

shall be submitted.

For the experience of the team leader in relation to other actuarial services or
consultancy services on RBC regime, higher marks will be awarded to the
services in relation to the field of RBC regime, particularly for the services

completed within 18 months before last date of submission of EOI.

It is preferable that the team leader possesses additional professional

gualification(s) in the field of insurance or risk management or finance other than



5.25

those stated above.

The team leader is expected:

5.2.5.1 to be the primary contact point for communication with IRDAI representative;
5.2.5.2 to be based in India throughout the Contract Period; and

5.2.5.3 To be actively involved in the RBC project on a full time basis.

5.2.6

5.2.7

5.2.8

5.29

At least two of the other team members as mentioned above must be qualified

Actuaries with expertise in Life and General Insurance business.

Other members of the Project Team should have qualifications, experience, skills
and expertise in actuarial science, accounting, finance, insurance management
or insurance regulatory services. It is preferable that members have experience
relating to services on RBC regime, particularly on quantitative aspects for RBC
regime. Higher marks will be awarded to such experience, particularly for the
RBC implementation completed within 18 months before Bid Closing Time. The
size of the team should reflect the specialisations necessary to deliver the
service required for different sectors (Life/General/Health/Reinsurance) of the
insurance industry for this project. Documentary proof to this effect shall be
submitted.

Subiject to the requirement of above paragraph, where the team leader must be a
full-time employee of the consulting firm, the consulting firm is allowed to engage
its own staff and/or staff from its parent, associate and/or subsidiary companies

to form the Project Team for the purpose of the Consultancy.

It is preferable that the Project Team is based in India throughout the Contract
Period.

It is preferable that the Project Team is engaged for the project on full time basis.



5.3 The applications received will be evaluated for short listing of “Bidders” based on
their past experience of handling similar types of projects, man power, financial
health, presentation and interview. The following criteria (Table.1) will be adopted
while short listing of the “Bidder(s)”: -

Table 1

Sl. | Criteria Weightage

No. | Sub-Criteria Criteria Total | Sub-criteria

1 Past experience of the consultant ( track | 55%

record)
Number of years’ experience of the 20%
Consultant
Past experience of actuarial service 40%

or consultancy service on

implementation of RBC regime

Past experience in carrying out

QIS conducted for insurance Industry

For Life Insurance Business 10%

For General Insurance Business 10%
including Heath Insurance and
Reinsurance Business

Other RBC Studies carried out (Please

specify)
For Life Insurance Business 5%
For General Insurance Business 5%

including Heath Insurance and

Reinsurance Business




Approach or methodology for
Implementation of Risk Based
Capital from the existing Solvency

capital regime

10%

General profile of  qualification,
experience and number of key staff (not
individual CVs)

20%

Number of qualified Actuaries to be

engaged for the project

10%

Number of persons to be engaged for
the project (Minimum number as per
para 5.1.2 above) and their relevant
qualification and experience in related
field

10%

Team leader's qualification and

experience

10%

Team leader have experience in
formulating regulations on valuation and
other quantitative aspects for RBC

regime

10%

Above services completed within 36
months before last date of submission of
EOI

10%

Team leader in relation to other actuarial
services or consultancy services on

RBC regime

10%

Above services completed within 18
months before last date of submission of
EOI

10%

Team |eader possesses additional

professional qualification(s) in the field of

10%




insurance or risk management or
finance other than those mandatory

requirements

If the project team is based in India 10%
Project Team (including Project Team 10%
Leader) is engaged for the project on full

time basis

Overall financial strength of the | 10%

consultant in terms of turnover,

profitability and cash flow (liquid assets)

situation*

(Pl provide the annual reports of last

three years).

Turnover figure for last three years. 50%
Net profit figure for last three years 50%
Quality of presentation and face to face | 15%

interview.

Totals 100%

*Relative marks will be assigned.

a) Ensure smooth and timely implementation of Risk Based Capital from the

existing Solvency capital regime.

b) Ensure completion of the project as per the target date as proposed in the RBC

Committee report.

Steering Committee will also be responsible for the following:

IRDAI shall short list those “Bidder(s)” who secure a minimum of 60% marks based on

above allocation to be eligible for taking further part in the Bidding Process.

5.4 Selection Committee: The Steering Committee shall be the selection committee for

identification, shortlisting of the bidder and recommend for selection to IRDAI.




5.4.1 The Consultants shall be called for presentation and interview before the
Steering Committee. Based upon the quality of the presentation, level of
understanding of the requirements of the Authority etc, the Steering Committee shall
award the marks as stated in para 4 of the Table.

5.4.2 The Steering Committee will finally shortlist minimum 3 and maximum 8 top
Consultants based on the marks allocated as per Table 1.

5.4.3 The shortlisted Consultants need to submit RFP as shall be prescribed by
IRDAI. The RFP shall have two components — Technical and Financial. The
weightage for Technical Component (including presentation and interview) shall be

80% and for Financial Component shall be 20% for final selection of Consultant/s.

5.5 Format for submission of EOI application:
The format for submission of EOI application is enclosed as Form | to Form VI

6. Instructions to the Bidders: “The project” shall mean implementation of Risk

Based Capital from the existing Solvency capital regime.

6.1Submission of the application in response to EOI:

6.1.1 This EOI is advertised through select Newspapers and is also posted on website
of IRDAI (www.irdai.gov.in), to give wide publicity and invite a large number of
eligible “Bidders” who have the capability to deliver such services, for their

participation in the process of Expression of Interest.

6.1.2 Selection shall be strictly based on qualification criteria mentioned in para 5.1
and 5.2

6.1.3 The information provided by the “Bidder(s)” will be used by IRDAI to select
potential “Bidder”.

6.1.4 Last date & method of submission of application by the “Bidder(s)”: The “Bidder



6.1.5

6.1.6

6.1.7

6.1.8

(s)” shall submit application through properly sealed envelope mentioning the
address of IRDAI thereupon super scribing “CONFIDENTIAL-Application for
implementation of Risk Based Capital from the existing Solvency capital regime”.
The envelope so sealed shall be inserted in the another envelope addressed to
IRDAI at the following address and should be sent by registered post or delivered
in person, so as to reach IRDAI on or before 17:30 hours of 30™ January 2018,

being the last date for submission of the application for EOI: -

“Mr. M Pulla Rao,

Executive Director (General),

Insurance Regulatory and Development Authority of India,
Sy No. 115/1, Financial District, Nanakramguda, Gachibowli,
Hyderabad-500032"

The responsibility for ensuring that the applications are delivered in time vests
with the “Bidders”.

IRDAI may, at its discretion, extend this deadline for the submission of
application, in which case, all rights and obligations of IRDAI and Bidder(s) shall

be subject to the deadline as extended.

IRDAI reserves the right to modify the criteria for selection and terms of reference

in Eol based on the decision of the Steering Committee set up for this purpose.

Any application received by IRDAI after the deadline or extended deadline for

submission as prescribed by the IRDAI, shall be rejected.

The applications submitted by the respective “Bidder(s)” in response to this EOI
shall be valid until the award of the contract by IRDAI and the “Bidders” shall be
bound by their bids until such period.



6.1.9 The application(s) and material(s) submitted by the Bidder(s) in response to this
EOI will become the property of IRDAI.

6.1.10 IRDAI shall neither be responsible nor pay any expenses or losses which may be
incurred / caused by the “Bidder(s)” in the preparation and submission of their

application.

6.1.11 The application submitted by “Bidders” shall be treated as private and

confidential documents, whether or not IRDAI accepts an application.

6.1.12 The bid submitted by “Bidders” shall be separate for Life insurance and

General insurance including Health Insurance and Reinsurance.

6.1.13 IRDAI reserves the right to finally select one or more than one consultants for
different sectors (Life/General/Health/Reinsurance) of the insurance industry for

this project.

7. Expression of Non-Interest:
If the “Bidder(s)”, at any point of time, wishes not to participate in this EOI, the same
information may be communicated to IRDAI before 17:30 hours of 6™ February
2018.

8. Validity:
The “Bidder(s)” acknowledge that the application submitted in response to this EOI
shall constitute an offer to IRDAI, which shall remain open for acceptance until the
contract is awarded by the IRDAI. For the avoidance of doubt, neither this EOI nor
any response submitted by the “Bidder(s)” in response to this EOI shall constitute a
legally binding agreement unless and until accepted by IRDAI in writing in the form

of a contract executed between the IRDAI and the successful “Bidder”.

9. Proprietary Information:
All restrictions on the use of data contained within an application and all confidential

information must be clearly stated by the “Bidder (s)’. Proprietary information



submitted in an application, or in response to the EOI, will be handled in accordance

with the applicable law(s) of the land.

FORM I

[COMPANY/ FIRM/AGENCY/ORGANISATIONS/INSTITUTIONS EVINCING
INTEREST IN THE ELIGIBILITY CRITERIA SHOULD ALSO ENCLOSE A
CERTIFICATE ON LETTER HEAD OF ORGANIZATION AS PER FORMAT GIVEN
BELOW]

EXPRESSION OF INTEREST FOR “IMPLEMENTATION OF RISK BASED CAPITAL
FROM THE EXISTING SOLVENCY CAPITAL REGIME IN INSURANCE SECTOR IN
INDIA”

CERTIFICATE

l, , WORKING AS IN THIS ORGANIZATION
AND IS AUTHORIZED TO ISSUE THIS CERTIFICATE CERTIFY THAT:

(A) WE HAVE GONE THROUGH THE CONTENTS OF ADVERTISEMENT FOR THIS
ELIGIBILITY CRITERIA AND FULFILL ALL THE ELIGIBILITY CRITERIA AS PER
ELIGIBILITY CRITERIA MENTIONED IN THE EXPRESSION OF INTEREST
PUBLISHED DATED .........

(B) ALL RELEVANT DOCUMENTS SUPPORTING OUR ELIGIBILITY CRITERIA ARE
ENCLOSED HEREWITH

(C) THE DD/PAY ORDER IN FAVOUR OF “INSURANCE REGULATORY AND
DEVELOPMENT AUTHORITY OF INDIA” FOR RS. 50,000/- ISSUED BY



DATED IS ENSLOSED #

(D) THE DETAILS AND CONTENTS OF OUR ELIGIBILITY CRITERIA ARE
AUTHENTICATED AND BASED ON ACTUAL WORK CARRIED OUT BY OUR
COMPANY/ FIRM/AGENCY/ORGANISATION/INSTITUTION, AS PER RECORD.

(E) WE HAVE UNDERSTOOD THAT IN CASE IT IS FOUND THAT OUR COMPANY/
FIRM/AGENCY/ORGANISATION/INSTITUTION IS NOT FULFILLING ANY OF
THE LAID DOWN CRITERIA, OR RELEVANT DETAILS/SUPPORTING
DOCUMENTS ARE NOT FOUND TO BE ENCLOSED, OUR APPLICATION
SHALL BE LIABLE TO BE REJECTED AND NO CORRESPONDENCE IN THIS
REGARD SHALL BE ENTERTAINED. THE DECISION OF IRDAI IN THIS
REGARD SHALL BE FINAL

DATED: ... SIGNATURE OF AUTHORIZED SIGNATORY

DESIGNATION:
[PLEASE AFFIX RUBBER STAMP]

# Bid has to be submitted separately for life insurance sector and general insurance sector. The bid shall
be accompanied by a non-refundable fee of Rs. 50,000/- (Rupees fifty thousand). However, a bidder
submitting bids for life and general insurance sector is liable to pay a non-refundable fee of Rs.50,000/-
only.



FORM- I

Letter of proposal
Implementation of Risk Based Capital Regime from the existing Solvency capital
Format for Letter of Proposal

Ref. No. Date
To

Mr. M Pulla Rao

Executive Director(General)

INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY OF INDIA,
Sy No. 115/1, Financial District, Nanakramguda, Gachibowli,
Hyderabad-500032

Subject: Expression of Interest (EOI) for Implementation of Risk Based Capital
Sir,

With reference to your ------------- dated......... on the subject cited above, we wish to
apply for providing consultancy services for Implementation of Risk Based Capital from

the existing Solvency capital regime.
In this connection, the following documents are submitted containing brief about

a) Our organization and experience (Please enclose the previous service certificates);
b) Team composition;
c) Eligibility criteria including Qualification and experience of key personnel to be

assigned for the project: (Please enclose the copy of the qualification and



experience certificate);
d) Staffing schedule

Enclosures: as above Yours faithfully,

Authorized Signatory

FORM Il

Details of Bidder
FORMAT FOR SUBMISSION OF APPLICATION FOR EXPRESSION OF INTEREST
FOR IMPLEMENTATION OF RISK BASED CAPITAL FROM THE EXISTING
SOLVENCY CAPITAL REGIME

Name of bidding company/ Firm/Agency/Organisation/Institution:
Headquarter
Addresses for Correspondence:

Date & country of incorporation (enclose copy of relevant document)

o~ w0 DN oE

Past experience of the firm: -
5.1.No. of years in having experience in carrying out Actuarial Services:
5.2.Nature of Actuarial Services provided in: -
5.2.1. Life Insurance
5.2.2. General Insurance including Health Insurance
5.2.3. Reinsurance
5.2.4. Assets Liability Management / Investments
5.2.5. Actuarial Services related to implementation of Risk Based Capital
(Provide details if it was direct involvement or through your Associate/Parent
Companies):
6. Professional strengths: -
6.1.No. of full time professional engaged:
6.2.No. of full time professional engaged for this project:

6.3. Location of offices in other part of world:



7. Any past history of leaving a project mid-way before completion:

If so, please give details:

8. Details of prosecution, if any, pending or commenced or resulting in conviction in the
past against any of the Director of the consultant for violation of economic laws and
regulations:

9. Any pending or past litigation (within three years)? If yes, please give details:

10.Also mention the details of claims and complaints received in the last three years
(About the Company / RBC / Actuarial services that are rendered / licensed by the
company)

11. Annual Financial strengths:
11.1. Turnover for last 3 years (Rs. in crore):
11.2. Profits for last three years (Rs. In Crore):

(Please attached copy of the Audited Financial Statements)

Enclosures: as above

(Authorised Signatory)



FORM- IV
Approach or methodology for Implementation of Risk Based Capital from the

existing Solvency capital regime in Insurance Sector in India

Format for furnishing details about Approach & Methodology for Implementation of Risk

Based Capital from the existing Solvency capital regime
1. Understanding about the project by the consultant (Maximum 500 words):

2. Detailed Approach towards implementation of the project (Maximum 500
words)

3. Consultants/bidder policy in case of Resignation and Removal of key

personnel during the contract period (Maximum 300 words)

(Authorized Signatory)



FORM-V

Team composition

Implementation of Risk Based Capital from the existing Solvency capital regime

Format for furnishing details about Team Composition (Key personnel
proposed to be engaged in the project)

1. Name of the Consultant
2. No. of full time professional staff/Actuaries with the consultant
3. Details of the membership of any institute
4. Team composition for the project
Sl. o Area of | Position Duration Experience in
Name | Qualification _ _
No. Expertise | assigned | (months) the area of RBC

5. Disciplinary Actions, if any (In last three years)

Please enclose major qualification and experience certificates.

Enclosures: as above




(Authorized Signatory)

FORM-V

Key personnel

Implementation of Risk Based Capital from the existing Solvency capital regime

Format for furnishing details of Key personnel proposed to be engaged in the

project

(Separate sheet for each staff proposed to be engaged)

N o g bk~ Db RE

10.

Name:

Date of Birth:

Educational Qualification:

Experience:

Position held, starting with the latest position:

Position assigned in the proposed study; and duration:

Subject Specific Experience (Actuarial — Life/General/Health/Reinsurance or
Finance or Investment or Regulatory Law or any other with details)

If the staff is a member of a professional association / body, details of
disciplinary action, if any, pending or commenced or resulting in conviction in
the past against him / her or whether he / she has been banned from entry to
any profession / occupation at any time.

Details of prosecution, if any, pending or commenced or resulting in
conviction in the past against the staff for violation of economic laws and
regulations

Details of criminal prosecution, if any, pending or commenced or resulting in



conviction in the past against the staff

11. Has the staff at any time been found guilty of violation of rules / regulations /
legislative requirements by customs / excise / income tax / foreign exchange
/ other revenue authorities, if so give particulars

12. Disciplinary Actions, if any (In last three years)

Enclosures: as above

(Authorized Signatory)



